
been sanctioned freedom ftlhters' pen-
sion by the GovernmeDt of India in 
each of 12 districts of Himachal Pra-
desh; and the year in which they were 
sanctioned pension; 

(b) the number of such freedom tlgh. 
ters among them as bave died since 
then and whether their widows/minot' 
dependents are getting this pension; 

(c) if not, the reasons therefor and 
whether the cases for award of pension 
to the widows/dependents have still 
not been decided; and 

(d) the likely date by which aU such 
cases would be decided? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): (a) 
A statement is attached. 

(b) 269. In 254 cases the eligible 
widows and unmarried dalJ,lhters of 
deceased freedom fighters have been 
sanctioned family/dependent pension. 

(c) and (d). In 15 cases the final de-
cision regarding grant of pension is 
awaiting furnishing of requisite infor .. 
mation/documents from the applicants 
and reports from State Governments/ 
Defence Record Offices Final decision 
in these cases will be taken as soon as 
the requisite information becomes 
available. State Government have been 
requested to accord higher priority in 
these case';. 

statement 
NUmber of cases in which Central 
Freedom Fighters Pension (August, 
1972) sanctioned in Districts Of Hima.-

chal Pradesh. 

'Na;-of the District No. of -£reed--o-m-figh--
ter including ex-INA 
personna! sanctioned 

_________ ~n i. . .. _____ _ 

Simla· 50 

Kangra 5gB 

Una 103 

Hamirpur s8S 

BiJaspur • 16, 

Solan 38 

K .. .8 

Mthu,,· . I. 

---..... 

Mandi Sl61 

Sirmur . 511 

Chamba 42 

Total 1625 

PensioJl to freedom. Fi«hters in Blma-
chat Pradesh 

7598. PROF. NABAIN CHAND 
PARASHAR: Will the in ~r of 
HOME AFFAIRS be pleased to state: 

(a) the number of freedom fighters of 
Hamirpur, Bilaspur, Una and KaDlra 
districts of HImachal Pradesh whose 
applications for the sanction of free-
dom fighters' pension are pending with 
Government for d.ecisions; 

(b) the period for which the applica-

tions are pending alQngwith the reasons 

for which nO decision has been mad, 

so far; and 

(c) the likely date by which the ~ 

cision would be taken? 

THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS 

(SHRt YOGENDRA MAKW ANA): (a) 

A statement is attached. 

(b) and (c). There IS no application 

pendin&r Initial serutiny. llowever a 

final decision in the$e cases could not 

be taken for want of requisite informa-

tion from the individual and/or rePQrts 

tro.J1) tbe state CIovemment/MiUtary 

records oftl* .\G respect at claf.ru Q! 
ex-INA pencmnel. Tu.. c .... wlll be 

ftnalised as 8001\ as the InformatloD 

trom the iPdtylduals and/or report. 
..... tta. ~ ~t i . .  

l\teoJU .... fkeiPeil.' 
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katellleBt 

Thl NIImIwr oj ttUU in HimDduJl Pradesh (Dis'rK'-lt-'ise) Not :pel FintJiStfI. 

DiatriCl FF INA Total 

---------------------------------------
Hamirpur 6 36 .f.2 

Bilaapur . III :28 4() 

Una 17 18 

KaDgra 16 49 6!) 

------ ------
TOTAL: 35 130 16s. 

---
This also includes the number offresh applications received under the libcralisation of th~ 

Pension Sc-heme from 1-8-1980, 'Which are entertained upto 31St July, 1981. 

Palekar award 

7599. SHRl R. K. MHALGI: Will 
the Minister of LABOUR be pleased to 
state: 

(a) whether it is a tact that be haa 
received a representation dated the 
26th February, 1981 from the employees 
of Ajanta of Aurangabad, Maharashtra 
regarding the grievances of Don-im-
plementation of the Paletar Award; 

(b) if so, the details thereof; and 

(c) the action taken or proposed to 

be taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR (SHRIMATI 
RAM DULARI SINHA): (a) to (c). A 
letter dated 26/2/81 was rece!ved from 
three employees of the Ajanta Daily of 
Auran,abad, Maharashtra requesting 
amendment of the recommendaUon. of 
the Tribunals of Worltlng Journalists 
and Non-journalist Newspaper EmP-
loyees so that the bill coUeclon milbt 
be eUaible for better aeale Of "8)' aDd 
better service conditioDS. The Govem-
.amt haft alread7 aeeep\ed the 1'eeOID-
aadaUODI of The '!'r!bmWI (aceDt 

those relating to DA) \vith certain 
modifications. Order to this effect has 
already been issued on 26-12-80. There 
is no proposal to amend the orders. 

Scheme for funding research projects 
for SO aad ST Volllntary Orpnisa-

tions 

7600. SHRI R. R. BHOLE: Will the 
Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether there is any specaic 
scheme ot his Ministry for fundina res-
earch projects from independent scho-
lars/voluntary organisations on prob-
lems of Scheduled Castes and S('heduled 
Tribes at the National and Regional 
levels; 

(b) it so, the particulars thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA) ~ 

(a) and (b). Provision exists in the 
budget of the Ministry of Home Aft· 
airs tor supporting research projects 
of all-India of inter-state nature spGIl-
aored by autonomous orgaaiaation • 
Independent scllolars are not teoeraDy 




